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ACT:

HEADNOTE:

JUDGVENT:
WTH
ClVIL APPEAL NOS.  7975-76 OF 1995
(Arising out SLP (C) Nos. 3750 and 3753 of 1995)
ORDER
Leave granted.

Though the respondents have been served, they did not
appear in appeals arising out of ~SLPs 3672/95 and 3753/ 95
either in person or through counsel. M. Ranbir /Yadav is
appearing for respondent, Banwari Lal in appeal aarising out
of SLP No.3750/95. We have heard the counsel on-both sides.
On the facts and circunstances, we think that the interests
of justice wll be served and we so direct the appellant to
deposit 50% of the anpunt awarded by the Reference Court
within a period of two nonths fromtoday. On the deposit so
nmade, the respondents will be at l|iberty to wthdraw half
the anount wi thout security and the balance half on
furnishing the security to the satisfaction of the Reference
Court. The deposits and wthdrawal will be subject to the
result in the appeals now pending in the Hgh Court. In
default of the deposit as stated above, the stay shall stand
vacated. No costs.




